15 AUGUST 27, 1984

Vajpayee is saying. It cannot be accep-
ted. On behalf of my party. I want to
put it on record, that we are opposed
to this. The Election Commission has
no right to take a political docision.
This is a political decision (Interrup-
tions).
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MR. SPEAKER : Not allowed.

(Interruptions)

ot UFATY FITHT AN (§397) :
aq FA1vg 4 77 HA_H fresar
fen a1 | 9% FAT AT TS g |

weas WERY : 4§ 2z gadgT
g, o7 aw ?

gl VR WIS qEAt 0 Tg
2T gaggE d:l g | Tgw fufqeex
qel 1% €1 G\ FATT F gAY qg AT
# g1gar g 79 93 fa=r< fFar strg )

SHRI G. M. BANATWALLA
(Pannani) : Sir, we have taken strong
objection before the Election Com-
mission and the Government about
adopting 1971 Assam clectoral rolls.
We have demanded 1979 electoral
rolls.

Papers Lald 16

MR. SPEAKER : This is your
opinion and that is his opinion, I have
nothing to do with it,

11,25 hrs,
PAPERS LAID ON THE TABLE

Report of the Law Commission

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):1
beg to lay on the Table a copy of the
Hundredth Report of the Law Com-
mission on ‘Litigation by and against
the Government :  Some recom-
mendations for reform’. [Placed in
Library. See LT—No. 86 88/81]

Notification under Delhi Motor
Vchicles Taxation (Amendment) Act
19¢3 and statement thowing reasons
for delay in layrig the Notification
and Reports of the Calcutta Dock
Labour Roard. Notification under

Motor Part Trast Act, 1965.

THE MINISTRY OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 Z. R, ANSARI) :
I beg to lay on the Table :

(1) A copy of Notification No.
UDT (A)/Tpt/83 (Hindi and
English versions) published in
Delhi Gazette datcd the Ist
Deccemebr, 1983 regarding the
date of enforcement of the
provisions of Dclhi Motor
Vehicles Taxation (Amendment)
Act, 1983. [Placed in Library.
‘See LT—No. 8689/84]

(2) A statement (Hindi and English
versions) showing reasons for
delay in layingt he notification
mentioned at (1) above.
[Pleced in Library. See LT—
No. 8689/84]

-

*Not recorded.



